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(b) and (c). Yes, Sir. The decision 
to prematurely retire two of the 
above-mentioned three ofticers has 
been up-held on review. The case of 
the third ofticer is, however, still under 
consideration. 

Trafllr on ~ Roa4, New Deihl 

3917. SHRI KAILASH PRAKASH: 
Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state: 

(a) whether the traffic on the 
Pankha Road, New Delhi has subs-
tantially increased and the present 
single lane is inadequate to cope 
with it; 

(b) if so, what steps are being taken 
to widen the road and to provide a 
double lane for the traffic (including 
for the portion that !alls in the 
Cantonment area) ; 

(c) whether there is a proposal to 
construct an over-bridge or a sub-
way at the railway crossing on the 
said road in order to remove a serious 
traffic bottleneck in the area; and 

(d) if so, the nature thereof and 
when it would be taken up for 
construction? 

THE MINISTER OF ST A TE IN 
CHARGE OF THE MINISTRY OF 
SHIPPING AND TRANSPORT ( SHRI 
CHAND RAM): Yes, Sir. 

(b) The exist:·-~g single lane (12 ft.) 
Pankha road has already been wide?J-
ed to 2 lanes ( 24 ft.) from Najafg::irh 
r08d crossing to railway crossing. 
Further programme already going on 
provides for widening to 4 lane divid-
ed carriageway (24 ft. each) from 
Najafgarh road crossing ~ Mayapuri 
crossing and a 3-lane carriage\•:ay 
(36 ft.) from Mayapuri crossing to 
railway crossing. The Cantonm~nt 
authorities have been requested to 
take necessary action for widening 
the porti0n in th~ir area. 

{c) No, Sir. 

(d) Does not arise. 

3918. DR. B. N. SINGH: WW the 
Minister of ENERGY be pleased to 
state: 

(a) whether minin1 of coa1 by solid 
blasting methods through explosives 
which was prohibited by the Director, 
Council of Mines Safety before na-
tionalisation has now been allowed; 
and 

(b) if so, since· when it has been 
allowed and what are the reasons? 

THE MINISTER OF ENERGY 
<SHRI P. RAMACHANDRAN): (a' 
and ( b). There is no rule restricting 
the use of solid blasting method for 
coal extraction, except in the case of 
gassv m.o.1es. In fact, the permiss10n 
for solid blasting was first granted by 
the Chief Inspector of Mines (Dir~ctor 
General. Mines Safety), in 1968. 

T::<-' use of solid blasting method 
obhviates th;;> use of coal cutting macl1-
ines and their electrica] accessories. It 
improvt's the operational efficiency by 
dispensing v.·ith the rigid cycle of 
operation involve:i in the use of the 
coal cuttio.1g machines. Solid blasting 
method is saf~ and economical. 
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